CENTRAL ADM|N|$TRATIVE TRIBUNAL
PRINCIPAL BENCH ‘

New Delhi this the ard day of March,

HON'BLE SHRI JUSTlCE K. M. AGARWAL , CHA | RMAN

HON’BLE SHRI R.

shri Praful(a Kumar

K. AHOOJA,.MEMBER (A)

s/o Late Shri B. B. shrivastava,
R/o 19, East Guru Angad Nagar,

Road No.1, Ratparganj,
Delhi

App\icant

( By Shri p. T. S. Murthy, Advocate )

-Versus-

R Union of lnd}a through
gecretary, Ministry.of Labour,

Shram Shakti Bhawan,

Rafi Marg, New Delhi.

2. The chief Labour Commissionér,

*  Shram Shakt i Bhawan,
rafi Marg,
New Delhi.

3. ynion Public Service Commission,

; : Dholpur House,
Shah jahan Road,
New Delthi.

Supreme

t%yv//fe~consideration.

The Tribunal thereafter

Respondents

o R D E R (ORAL)
Shri Justice K. M. Agarwal
Heard the learned counsel for applibant on

admission. ¥

- B 2. “Earlier, appiicant was removed from service
after nolding @& disciplinahf‘ ehquiry against him.
That order was challenged in the Tribunal and
thereafter the métter went to the Supreme court. The

Court remanded fhe matter fo the Tribunal for

directed




of applicant

the appe]léte authority {Q decide the pending \?ppeal
against the: order  of removal from

service. in appeal, the disciplinary authority passed

the impugned order altering the penalty of removal

into. that of compulsbry retirement.

3. -By this application,. applipant wants @a

direction to respondents to take a further lenient

view in the matter of.penalty looking into the nature

and gravity of the misconduct al leged against him. We

are of the view that applicant has definitely got a

relief from the éppellaie authority in soO far as the

penalty is concerned. Miséonduct having been found

proved, this Tribunal hés no jurisdiction to say as to

whether the penaltly imposed is commensurate with tﬁe

proved miscoudnct or not. Once the misconduct is

proved, we have no alternative but to uphotd the

penalty imposed by the authorities on the basis of the

materials before them.

4. Under the circumstances, we find no case for

interferenée. Accordingly, this O.A. is hereby

summarily dismissed.

(K. M. Agarwal )
Chairman :

(R. K
ember (A)

/as/




